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Open Court 

GEN TRAL ADf\tIN ISTRA TIVE TRIB LNAL ALLAHABAD BENCH 

ALLAHABAD. 

Allahabad this the 15th day of October 1996. 

Original Appl~c ati on no. 138 of 1996. 

Hon'ble Mr. s. Dayal, Member-A. 

Khuman Prasad, S/o Late Sri Gannoe Prasad, R/o 447, 
Pathoria , Near Home Guard Training Centre, ·Gwalior 
Road, Jhansi. 

• • • Applicant. 

C/A SriR.K. Nigam. 

Versus 

1. Uni on of India through Secretary Railway Board, 
New Delhi. 

2. General Manager, Central Railway, Bombay vr. 
3. Di visi ona l Railway Manager, Centra 1 Rai !way, Jhansi. 

•••• Respondents. 

C/R ••• 

ORDER 

Hon'ble Mr. s. D3yall Member-& 

Sri So Srivastava proxy counsel for Sri R.K. 

Nigam learned counsel for the applicant. The matter is 

listed today for admission. The applicant had come he~e 

seeking the relief of direction to the ~spondents to 

issue an appointment order of class Ill cadre as Commer­

cial Clerk. 
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The case presented by the applicant is that 

the respondents had s ome time in the past has decided 

t o rec omend his name for Group •c• post . They have 

only in 1995 given the final rep ly t o him t hat he 

would be given group •c• post when his tUrn comes. 

3 . The applicant hi ms elf has menti oned that 

he was appointed as f a r back as • ln 19 77 on a Group 

post . He had accepted the post on that time and he 

had on that post ever since . It is not the cas e Of 

the applicant that some body junior to him had been 

t D' 

promoted on Group •c• pos t. No right accrues to him 

under circumstances for c l aiming Group 1C 1 post at 

present . The application is, therefore, disnussed 

as having no merit. 

4. There shall be no order as to c osts. 
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